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SUPREME COURT OF I NDI A
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I.A No. 2 IN WRITPETITION (CIVIL) NO(s). 197 CF 2011

VI VEK DUDEJA & ORS. Petitioner(s)
VERSUS

UNION OF I NDI A & ORS. Respondent ( s)

(For nodification)

Date: 27/06/2011 This Application was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE MR JUSTI CE A K. PATNAI K
( VACATI ON BENCH)
For Applicant M. A Mariarputham Sr. Adv.
Ms. Anitha Shenoy, Adv.
For Petitioner(s) Ms. I ndu Mal hotra, Sr. Adv.
Ms. Prerna Priyadarshini, Adv.
M. Vi kas Mehta, Adv.
For Respondents M. Navnit Kumar, Adv.
State of Assam Ms. Corporate Law G oup
Sate of Maharashtra M. Dushyant Parashar, Adv.
Ms. Asha CGopal an Nair, Adv.
For MCI . Antr endra Sharan, Sr. Adv.

Am t Kumar, Adv.
Ashi sh Kunmar, Adv.
Jawahar Narang, Adv.
State of WB. Tara Chandra Shar nm, Adv.
.Kishan Datta, Adv.

State of U P. Mukesh Ver ma, Adv.

s. Niranjana Singh, Adv.
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M. Ashok Bhan, Sr. Adv.
Ms. Rekha Pandey, Adv.
M. D.S. Mhra, Adv.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

I.A No.2 is disposed of.
[ Usha Bhardwaj ] [ Savita Sainani ]
Court Master Court Master

Signed order is placed on the file.
I N THE SUPREME COURT OF | NDI A

ClVIL ORI G NAL JURI SDI CTI ON



I.A NO 2
I'N

WRI T PETITION (C) NO 197 OF 2011

Vivek Dudeja & Os. ... Applicant(s)
Ver sus

Union of India & Os. ... Respondent (s)

ORDER

Heard | earned counsel for all the parties.

In this application the applicant State of
Kar nat aka prays the followi ng reliefs:

"(a) Permt the State of Karnataka to fill
up the Post G aduate Medical and Dent al
Seats, which have been surrendered, fallen
vacant or fresh seats of the State quota
along with the surrendered seats of All

I ndia quota seats, by granting extension
of time for conducting second round of
counselling in order to conplete the

adm ssion process for the acadeni c year
2011- 2012 by 30th June, 2011."

The State has filed an additional affidavit
furni shing further infornation: Paras 4 and 5 of the
affidavit are read as under:

(4) It is stated that after the second
ext ended round of counselling for the all
India quota seats, the seats whi ch

remained unfilled in the AIl India quota
and stood surrendered to the State
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Governnent to be filled up by the State
quota students are 38 Post Graduate
Degree and 49 Post Graduate Dipl oma
seats. The details of the courses and
the institutions in which the said seats
are available are set out in Annexure-A

(5) In addition to the above, it is
humbly submitted that there are 17 Post
Graduat e Degree seats, 26 Post Graduate
Di pl ona seats and 4 Post G aduate dental
seats which are at present vacant in the
State Quot a. Details of vacant State
quota seats are set out in Annexure-B.

We have heard | earned counsel appearing for

MC.I. as well as for other parties. In the light
of the earlier order of this Court dated 19th July,
2010 and the particulars furnished by the State,
we accept the sane and extend the time up to 30th

June, 2011 for filling up all the seats nentioned

in paras 4 and 5 of the additional affidavit dated



27th June, 2011.

I.A No.2 is disposed of accordingly.

(A K. PATNAI K)
New Del hi ,
June 27, 2011.



